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DISCLAIMER: The translated judgment in vernacular language is
meant for the restricted use of the litigant to understand it in his/ her
language and may not be used for any other purpose. For all practical and
official purposes, the English version of the judgment shall be authentic
and shall hold the field for the purpose of execution and implementation.
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This judgment has been translated using AI Tool — SUVAS.

IS0: 22Ilcls AHINIHI HodIfEd 241 YSIEESH B UiSRIal
Addofl Il WISl Gudcd sAUUI HINNoll % Aol doil oYY
GUA1a Y RS ollb. Ao dHIH dEIRS dHY 242813 Garll HI2
HN AAY YSIEVgSH % UHI[RId Vol Hio 282,

DISCLAIMER: The translated judgment in vernacular language is
meant for the restricted use of the litigant to understand it in his/ her
language and may not be used for any other purpose. For all practical and
official purposes, the English version of the judgment shall be authentic
and shall hold the field for the purpose of execution and implementation.
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